IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

0.A.Ne.,373 OF 1999, DATE OF ORDER:15-8-1999,

BETWEEN:

K.Mahaboob Bagsha. eoo-o‘qpplicant
and

1. The Sub-Divisional Inspector
(Postal), Pulivendla Division,
Pulivendla, Cuddapah District.

2. G,Mallikar jura, s=-o Balagangulu,
Maepurigaripalli Villagse, Hamlat u?

Tallapalli, Vempalli Mandal,
Cuddapah District.

esss.NBspondants

COUNSEL FOR THE APPLICANT  :: Mr,L.J.Veera Reddy
COUNSEL FOR THE RESPONDENTS :: Mr.P.Phalguna Rao
LCORAN:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

AND
THE HON'SBLE SRI B.5.JAI PARAMESHWAR,MEMBER (JUDL)

t: ORDER:
DRAL ORDER(PER HON'BLE SRI R RANG ARAJAN,MEMBER(A) )

Heard Mr .V,Suryanarayana Sastry for Mr.l.J.Vesgra-
Reddy, learred Counsel Por the Applicant, Mr.P.Phalguna Rao,
learned Standing Counael for the OPPicial Respondent, and
Mr.S.Ramakrishna Rao, lesarned Counsel for tha Rgspondent

No.2,.
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2. The applicant in this DA chal lenged the selection

. ¥
of the Respondant No.2 as EDDA gf Vesrannagattupalli
Village, Veeraballi Mandal of Cuddapah Bistrict. The
main contentions of the applicant in this DA are two-fold.

They are:-

i} The Respondent No.1 is not the Competent

Authority te issue the appointment order to R=2; and

ii) Wide publicity was not given for calling for
applications from the eligible candidates for selection

to that post.

3. When the DA was heard today, tha learned Counsel
for the Applicant himsslf submits that he is not pressing
the first contention as the Respondent No.,1 is the Competent
Authority. Hence, no further consideration of that canten-
tion is necessary.

4. ‘ Ths-ggﬁﬁ—a:ntention in this OA is wide publicity

¢ ha W Robipiekion <
was not given,and he submits that the Apex Court Judgment

A

in THE EXCISE SUPERINTENDE NT, MALKAPATNAM,KRISHNA DISTRICT
Vs KBN.VISHUESHWAR RAD & OTHERS (reportsd in 1996(6) SCALE

" e givews dpes delines G T Atane oD

676),Afur giving wide publicity ¥e not folloused.

S The notification was issued on 18=7-1998. The
Respondent No.2 also did not appligy'for the said poste.
But gsome-how he came to know of the notification issued

to the Employment Exchange for sponsoring the candidates.

His name was not sponsored by the Employmen%t Exchange. He

approachad this Tribunal by Piling BA.No,1393 of 1993,
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and that DA was disposed of on 22-10-1998, diracting the
respondents to consider the Respondent No.2 also for the
Selection., Accordingly, Respondent No.2 was considered

and he was sslected.

6o The applicant submits that he is the local
candidate. He also submits that the Rpspondent No.,2 is
staying about 15 KMs away from the local arsa. Uhen a
Naniding IREY:!
candidateA15Kms away from that area %? knowing about the
issue of the notification, we ses no rsason to come to
the conclusion that the applicanttggsnot awara of the
notification. If his name had not besan sponsored by ths
Employmant Exchange, he could have approachedthis Tribunal
like Raspondent No.2 and qot approval for cansideration
of his case for the Selection. But he did not do so.
Hence, meraly stating that no publicity was gliven far
salection of that post ia not an appropriate ground to
set aside the Selection of Rgspondent No.2. Hguever,
wa advise the respondent-authoritiess to be more careful
e

in Puture sc that such soff of complaints = not arise

in future,

Te With tha aboye obsarvations, the DA is dismissed.
No costs.
AT PARAMESHWAR ) (R.RANGARAJAN)
M mse% ubpL) MEMBER ( ADMN)
1Lt é
DATED:this the 15th day aof June,1999 ‘ﬂbhﬂﬁ
Dictated to steno in ths Open Court Lyt
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